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SECTION. 
2.2. I f  accommodation sufficient, all .wa-going vessels corn- 

pelled to use wharves, &c. 
23. Inland vessels compelled to use wharves, kc.  
24, Power to  order removal of vessels froin wharves, &c. 
25, Power to exempt from obligation to use wharves, kc. 
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42. River Police. 
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PASSED BY TlIE GOVERNOR GENERAL OF INOIA IN COVNCII~. 

jlitcei-~erl t i l e  cl.sse~zt of the Gover~sor Ger~eral oli th,e 18th Sqte71z- 
6 ~ ,  1679). 

An Act to appoint Cominissiol~ers for the Yort oT 

WHE&EAS it  is expedient to provide for the P"a'blea 
.' 

rna,najgeiwent of the affairs of the Port of Ran- 
goon, and for that llurpose to appoint Conlmissiollcrs; 
It. is I ~ ~ e b y  ellacted as follo~vs :- 

CHAPTER I. 

PRELINIXARY. 

1. This Act niay be called " The Rangoon Port Sllort title. 
Comizlissioners Act; 1879 " ; 

aiicl it shall conie into force on such date as tlie Comnlence- 
Lock1 Goverlzmollt may notify in the locd, official uleut. 

Nothing herein conta,iiled shall affect' the powers 
con£ e i ~ e d  on the Chief Commissioner of Brit,isli 
Burma uncler tllc British Burma Xunicipal Act,, 
1874, section 28. 

2. I11 this Act,, unless there he solliething re- ~,t,,.~,,,t.,. 
1~ugi1mt. in the subject or coi~t~cxt.,- t i o n - C ~ ~ ~ I S C .  

c r  port" izleails the Port of Ra.ilgoon as defined for la : 

the purposes of 'illis Act : 
" rirer" means any flowing  mate^ -\vitlliii a raclius river" : 

0-f eight statu te-miles f roil1 S ~ o l a y  l'a,gocls wlinrf 
l ~ n r i p b l e  by vessels, mcl iaclades the banlc up to 
higli-~vat.cr 111arl~ ; 

" I~ i$~-~ \ - a t e r  1.1?an>li'' 



" low-water mark" means the lowest point reached 
by ordiuary ebb spring-tides a t  any season of the 

'< vessel" includes anytliing made for the con- 
veyance by water of human beings or of property : 

<' master," vlten used in relat,ion to any vesscl, 
means a,ay person (except a pilot or harbour-master) 
balling for the time being the charge or control of 
such vessel : 

pilot" means a person for the time being author- 
ized by the Local Government to pilot vessels : 

' c  owney" includes also any agent to whom a vessel 

" land"  include,^ the bed of the river below high- 

'< comn~issioners'~ means the Commissioners ap- 

like notification, alter such limits. 

Such limits may extend t o  any part of the uavi- 
gable &pproa.cllcs to the port, and' may ,include any 

, wharves, qufiys, stages, jetties, piers, tmllimrays, 
~varehouses, sl~eds and other woi-ks made 01.1 behalf of 
t,he public for con~renience .of traffic, for  safety of 
vessels, or for tlie improve~iient,, maintenance nncl 
good gornr~innel~t. of tlie port or river, lvhethe~ ~~ r i t h in  
ma nit hont l ~ i g l ~ - \ ~ n t e r  lllark, ancl (subjcct to  : t ,~~y 
i..iglit:,s of ;)~.i~y:t~t,c: prol~r.~l,-y I,]tc,reill) any l~ol.tion of 6l-r~ 
+lii:j~,c 0-1. I X , I ~ ] ;  jyjf.llii1' ji !'(.: ~ : ! . y ~ l s  31' ]iiglk -v,.a t ( ~  II.I:!.!,~. 
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OP TIIE APPOINTMENT AND REMOVA-T., OF THE COM- 
MISSIONERS. 

4. The Local Government may, from time to time, Appoilltme~lt 
appoint persons, either by name or by virtue of their O! Cornl"i~- 

sLoI1eL s. office, to be Comruissioners for the Port of Rangoon: 
Provided thnt- 
(a)  the nulnbes of such Comlnissioners holding 

office a t  one aitd the same time shall lrot he more than 
twelve or less thaa nine : 

(b) the number of such Comnlissiol~ers -cvho are 
persons holding salaried offices under Government 
s b d l  not be- 

(i) less than four or more than six when the 
total number of Commissiollers is eleven or twelve ; 

(ii) less than three or more than five when the 
total number of Commissioners is nine or ten. 

5. Comnlissioiiers shall hold office for two years, T,,,~,, 
and may thereafter be reappointed ; but the Local office. 
Government may a t  any time accept the resignation 
of any Commissioner. 

6. Notwithstanding anything in sections four and Removal 

five, the Loca,l Government may,- Commission- 
ers. 

(a)  wit11 the previous sanction of the Governor 
General in Council, by written order direct that any 
Commissioner therein named shall cease from a 
specified date to be a Commissioner ; 

(b) by written order direct that any Comissioner 
therein ilanled who, without the written consent of 
the Local Govenlment, absents himself from six con- 
secutive lnectings of the Commissioners shall cease to 
be a, Comrnissioiier : 

and tlle Commissioner so named shall cease to be 
a Commissioner accorclingly. 

7 .  The Local Goverl~meizt may fro111 time to time cl, . 
t a~rrnnn 

apl?oint ollc of the Comillissioi~ers to be Chairilzan c21d and Vice- 
another of the Commissioners to l ~ e  Vice-cliail-man, chnirlnicn. 
and cancel sucll alq3oiutmeilt. Such C l l~~ j~~mnl l  and 
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clefinc and cleiiiarcate such boundaries, zncl t.lie cleci- 
sion of tlie Loca,l Government in respect such 
bou~lclaries shall be final. 

said m~micipality, from tlie money receivecl hy the 
Conii~lissioiiers, such sum not exceeding tlle average 
of such iiiconie cluring the five years next prececlii~g 
the clatc on n-hich this Act conies illto force as the 
1,ocal G o~ernmcnt thinks fit. 

13. JVhen any land is required for the purposes Acquisitioll 

of this Act, the Local Government may, on tlie re- of land. 
quest of t l ~ e  Commissioners, proceed to acquire it, 
under the pro\iisioas of the Land Acquisition Act, 
1870 ; and, on payment by the Comrnissioilers of the 
cort~pensation a~varcled u~icler that Act, the lancl sha,ll 
\iest in the Commissioners. 

14. All property vested in, or nccluired or helcl Property to  ' . 

by, and a,ll moneys paid or payable to, the Conlmis- be 

sioaers sliall be helcl and applied by them in trust for 
tlie ~ U ~ ~ > O S C S  of this Act. 

constructed. 

( a )  nrharves, quays, stages, jetties and piers, wit,h 
all licccssary and convenient clrains, arches, lancliiig- 
places, stairs, fences ancl approaches ; 

(6) tramways, ~r~reliouses, sheds, engines and 
otl~cr appliances for conveying, receiving and storing 
goocls and merchandise 1a.iiclecl or to be shippecl ; 

(c) laying clown nlooriiigs and the erection of 
cranes, scales and all other necessary appliances for 
loacliiig and unloacling vessels ; 

]?TO v i 11 g 
li 9 
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(g) for otherwise carrying out the purposes of 
this Act. 

Such rules, when saiictioned by the Local Govern- 
ment, shall be publislled in the local official Gazette, 
and shall tliercu1)on have the force of lam. 

17. IVithil~ the lii~lits of the port, pilots in charge C O V ~ ~ O I  pilots w i t ~ ~ i o  of 
of vessels shall ohcy d l  lawful orders issued to them ta, port 

by the Commissioners in respect to such vessels. 
18. The Commissioners' sliall make a sufficient Free public l a ~ ~ d i n g -  

number of landing-j)laces within the p o ~ t ,  f ron~  and p,,c,, 
upon which tlie public shall be permitted to embark 
and land free of charge. 

19. The Conimissioners may occupy o~ or Reuloval of 

alter any bathing-place or landing-place within the g:i~dl,,g- 
port, and prohibit the public from resorting to or places. 
using the same : provided that the Commissioners shall 
provide for the use of the public such other bathing- 
places or landing-places (if ally) as tbe Local Govern- 
ment niay direct. 

lances 20. For tlie expeditious and convenient shipment ~ p p l '  
and landing of goods in and from sea-going vessels 

' 

within the port, and for the storing of such goods, the so,. seirgolug 

Commissioners shall provide and maintain sufficient vessels* * vharves, quays, stages, jetties, piers, n~arehouses and 
sheds, and sufficient serrai~ts and appliances, and shall 
by their servants land and ship all goods from and in 
any s~rcli ressel conii~lg to such wharf, quay, stage, 
jetty or pier, except wheYe there is a lawful excuse 
for refusing to land or ship sucli goods, or such vessel 
is under any enactment for the time being in force 
not entitled to Ilave her cargo shipped or discliarged : 
provided tliat- 

(a) the Co~ilrnissiol~ers sliall not be bound to land, 
sllip or move any single article or package cxcceding 
teiz tons of t~xrcnty hunclred-\~~cigl;llt iii ~vciglit, exccl)t 
a t  such special charge as may be agreed on in rcspcct 
of S I L G I ~  article 01, l~aclrage; 

(O) t L  c Commission crs ln:ly, by b110ciz~1 iigrt el21 cnt 
r\ i t  11 t11c ru:tstc~'s of vcsat:I~ or t l ~ e  on ners of goods, 
1 t < ) i . ~ ~ ~ i t  g o r ~ d ~ ~  f o l ; i ~ i d ( ~ r l  : \ ~ l r l  s11il) pxl 1))- otl~c~as t l \ :L~~ 
1 IN3 =.CL1 y : ~ l i t \  (,! 1 I , ( )  ( ~ O ~ l ~ l l l i ~  ~ ~ O I I P J ?  

2 1 ,  lY!l!'!, 
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21. Wliei~ a.ny wharf, quay, stage, jet1 y or piel: 
lias beell nlaclc and completecl, with sufficieiit ware- 
houses, sliecls aud appliances for landing and shipping 

cation published i11 three consecut~ive ilulvbers of the 
local official Gazette, declare that such ~vharf, quay, 
stage, jet,t;r or pier is ready for receiving, I~~ncliag and 
shipping, or for laiicliilg or for shipping, as the case 
ixay be, goocls from am1 in ses-going vessels. 

Frolii and a,ft,er such publication the. Commissioners 
111ap -from time to time, when there is roo111 a t  sucll 
~qi:~;~rf, quay, stage, jetty or pier, order to coille along- 
side of s~lch nrliarf, quay, eta'ge, jetty or gier, for tlie 
purposc of landing shipping goocls, or for lanrliilg 
or for shipping the same, a.s the case nzay be, any sea- 
going vessel within the port which has not commencecl 
t.o clischarge cargo, or ~vbich, being about to take in 
cargo, has not comnlenced to take in cargo. 

may, n ~ i t ~ l ~  the previous sanction of the Local Gov- 
compelled erllil~ent, by an orclcr published in three consecutive 

iiunlbers of tlie local official Gazette, direct that no 
goocls shall be landed or shipped from or in any sea- 
going vessels within the port, save at such wharves, 
quays, stages, jetties and piers, and limy, ill like man- 
ner, alter, vary or revoke a,ny such order. 
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certain prescribed limits within the port to be speci- 
fied iii such order, it sllall not be 1a.1~-ful to land or 
ship any goods from or in any vessel not being a sea- . .  , 

going vessel of any class spccifiecl in such orcler, 
except at  such ~~lrharf, quay, stage, jetty or pier, nor 
for any such ~ressel ~vhilc ~ritllinsuch limits to ancllor, 
fasten or lay within fifty yards of low-water mark 
w i t h o ~ ~ t  the consent of the Oom~i~issio~~ers, 

If after such pul~lication a,ny such -vessel, 17Thile 
mithin such limits, so anchors, fastens or lays, thc 
Co~nniissioners nia,y cabuse the saiiie to be relnovccl 
out of the said limits. 

The Conimis~ione~s may in like manner, ~vitli tllc 
like sanction, alter, vary or revoke a~ny such orcler. 

24. The Coiiiizzissioners may, by ilotice in writing, Paver to 
ordcr tlic inaster or owner of any rcssel to rc ino~e  : ; $ : g ~ ~ ~ ~  
such vessel from any wharf, qua?, stagc, jetty or pier fromnrharres, 

belolzging to the Comnzissioners, a,ild, ullless such kc. 
vessel is removed therefrom within thirty-six hours 
after service of such notice on the master or owner 
thereof, the CoinnGssioners may charge in respect of 
such vessel such sum as they think fit not exceeding 
one huildrecl rupees for each clay of twenty-four hours 
or portion of such day after the expiry of such thirty- 
six hours during which such vessel remains at  such 
~vharf, quay, stage, jetty oy pier. 

7'11~ Local GOT-crnmcilt may also, by like notifiun- 
iion, c:a~ccl or inocliTy ;!i:~~ :;1:~11 ~~ot i f i~; i i~iol~.  
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ule B hereto annexed, and may i11 any such receipt 
include all goods landed from such vessel during one 
day. No master or owney of a vessel from which tlie 
goods in respect of which such ~ c e i p t  is given illay 
have beell landed sliall be liable for anv loss or clai~l- 

~ l ~ n r v e s ,  27. When the Local Government appoints, under 

sea-going vess6ls to be a whayf for the landing or 
shipping, or a warehouse for the storing, of goods 

thereto, for the use of tl-~ebfficers of Customs -as tl& 2 

t i Local Government approves of or appoints in that &: 8 ,  

wharvcsj kndk. ihe  provisions of tlie last sehion, been seb &part 
for the use of the officers of Customs, all clues, ra.tes, 
tolls, charges and rents payable under this Act in 
respect thereof, or for the use thereof, or for t.he 
stowage of goods therein, shall be paid and be payable 
to the Commissioners or to such persoils as they may 
appoint to receive the same. 

Private 2 9. Save as hereinafter pl.ovicled, no person except 
mharyefil kc., the Colnmissioners shall, after the date on wllicl~ 

this Act comes into ,force, maltc, erect or fix below 
high-water nlalrk within the port any ~vliarf, dock, 
quay, stasgeJ jetty, pier, erectioil or mooring. 

innltcv .or llliug s l~a l l  I)(: l)~ulisllcd . .  . 1vi.l.11 fine \rhicli 
X l l F l  >7 
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may extend to one thousand rupees, ancl with a 
further fine which may extend to one hundred rupees 
for every clay during wliich such matter or thing has 
been perilzitted to 'emain so made, erected or fixed after 
notice to remove the same has been given to him, and 
shall also lse liable to pay all expenses vr11ich may 
have been incurred by the Comn~issioners in removing 
sucli mat,ter or thing. 

quay, stage, jetty, pier, erection or mooring. 

31, I n  case any wharf, dock, quay, stage, jetty, Wha.rves, 

pier, erection or mooring is, after the date on which k c . ,  hsgond 
this Act comes into force, ~vithout the consent in . , 

writing of the Local Government, made, erected or 
fixed below high-water mark without the limits for 
the time being of the port, and thereafter the limits of 
the port are extended so as to include the place in 

. which such wharf, dock, quay, stage, jetty, pier, erec- 
tion or mooring has been made, erected or fixed, the 
Com~nissioners may remove, fill up or destroy such 
wharf, dock, quay, stage, jetty, pier, erection or 
lnooring witlzout making any compensation tllerefor, 

32. The Cornmissioners shall frame- Scale of tolls 

(b) a scale of tolls for the use of the said ~vl~arves, 
quays, moorings, stages, jetties 2ncl piers by any such 
vesscls, in casc tdle Conimissioners ~ e r i n i t  the goods 
to lne lanclecl 01% sllippocl by ot'l~ers than their o1\711 
S O ~ * Y ~ I I I  IS ; n.ntl 

((;) ;L so:il(\ ol' cllal:gcs for a n 1  SC!.\-.ic.:cl?: (;!! l:ic jii:j:-, 

'o!.l tictl 
I r; 
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lu for tlie 11sc of any  the landing thereof to such lien. 
eel b>r tlic Commis- Such goods sha.11 be reta,ined either in the ware- 

to tlie Local Go\-- 
~~oclificatioiz hy t 1 1 ~  

isliecl lq-  thc Co11;- 
ettc. 
)r moclificntion nut1 
nay, fro111 liillc to 

ted in tlie Eiiglisii 
:acters, and sl~all l)c 
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Is, clues, rates anti 
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I cletnin the salile 
1 charges are iu1l5r 

houses a<d sheds of the Comnlissioners or, with tlie 
i consent of the Cllief Oficer of Customs, in the public 

warehouses, at the risk and expense of the owners of 
the said goods, until the lien is cliscliarged as liereill- 
after mentioned. 

35. Upon tlie production to ally officer appointed Discharge of 

by the Commissioners i11 that behalf of a document rE;g;uels' 
purporting to be a receipt for, or a release from, the freight. 
amount of such lien, executed by the persoii by or on 
whose behalf such notice has been given, the Cornmis- 
sioners may permit sucli goods to be removed without 
regard to such lien : provided they shall have used 
reasonable care in respect to the authenticity of such 
document. 

36. TVhene~~er goods have, without any default ~ o o d s  may 

on the part of tlie Comn~issioners, been left for two ~~~~~d 

clear days on or in any wharf or shed belonging to houses, 
the Commissioners, the Commissioners may cause 
such goods to be removed either to ally warehouse 
belonging to them, or, with the consent of the Cliief 
Officer of Customs, to the public warehouses; and 
the removal to and detention in any such warehouse 
s h l l  be at  tlre risk and expense of the owners of the 
said goods. 

IVheiie~~er any goods are so removed, the Cornmis- 
sioners shall give notice to the consignee or owner of 
such goods of such removal, if his adclress be known, 
by letter sent by post to such address or left, tliereat ; 
aiid shall also p~~b l i sh  in the local official Gazette and 
in two local nenrspspers iiotice of such rc?~~iova,l, ai1d 
sliall specify therein the nnmbers, marlis and descrip- 
tions of snc11 goocls so fa.r as thc saine a.lq,car ; nncl 

3 tlie colisigllee or ovmcr of E U C ~ ~  goocls, in ndclition to 
tl!c !;s~)mfics of t;llc yemo\-;~l ol' t l ~ c  s:.1me, sllall 1x5 l.inblu, 
j, r:nsc t!lc goods arc rcii~o-v-ecl io any ~varcl~ansc of tIio 
S;ort,missi,oncq t.,o :t cI~u~*cye  ~ 1 .  for vrar.cll o i r s i ~ .  for t l ~ o  . - 
jj~11(:. ( ~ I I I ~ ~ ~ ~ ~  i\.j,j(.!!l f 1 1 ~ :  !;(.jo:ls s!~:~jl Y C I . J I : ; ~ J I  i t - )  !I!(!. :;;!I([ 
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Before making such sale, ten days' notice of the 
same shall be given by publication thereof in the local 
official Gazette and in two local newspapers. 

If the address of the ownei1 of the goods has been 
stated on the manifest of the cargo, or in any of the 
documents tvllich have come into the hands of the 
Commissioiiers, or is otherwise known, notice shall 
also be given to the owner of the goods by letter 
delivered at such address or sent by the post; but 
the title of a Bond Jide purchaser of such goods shall 
not he invalidated by reason of the omission to send 
such notice, nor shall nay such purchaser be bound to 
enquire ~~rhet l~er  such notice has been sent : 

k 
f 
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n such public ware- 
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e been liable if they 
,f the Conimissioners, 
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&charged, the Com- 
;er event, if required 
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such portion of them as aforesaid, in which event such 
notice, if any, shall be given to the owner of the goods 
as the urgency of the case admits of. 

38. The proceeds of every such sale shall be ap- Application 
plied as follows :- of sale-pro- 

ceeds. 
(a) in payment of the expenses of the sale ; 

b+ 

% (b) in payment, according to their respective 
" .  priorities, of the liens and claims excepted in section 
a j" thirty-three from the priority of the lien of the 

Commissioners ; 
(c) in payment of the tolls, dues, rates and charges 

of landing, removing, storing or warehousing the 
same, and of all other charges due to the Commis- 
sioners in respect thereof. 

The surplus, if any, shall be paid to the importer, 
owner or consignee of the goods, or to his agents, on 
his applying for the same : provided such application 
be made within one year from the sale, or reason be 
shown to the satisf a,ction of tlie Commissioners why 
such application was not so made; and, in case such 
application shall not be so made nor reason shomm, 
such surplus shall be held by the Commissioners upon 
trust for the purposes of this Act. 

39. If the master of any vessel in respect of which Recovery of 
any tolls, dues, rates, charges or penalties are payable kfi;$& 
under this Act, or any rules 01- orders made in pur- distraiut of 

suance thereof, refuses or neglects to pay the same or vessel. 
any paart. thereof on de.niand, tlie Commissioners inay 
apply to the Collector of Customs of the port, axid 
such Collector shall distrain or arrest such vessel and 
the tackle, apparel and furniture beloaging thereto, 
or a,ny part thereof, and detain the salve until tlie 
a.mount so clue to the Conimissiox~e~s is paicl ; 

aid,  in case a'ny part of the said tolls, rlucs, ~a tes ,  
ch:ci~:n;cts 01. ~cI.I;I.II.~cP, or of the costs of the distrcss or 
al.-~cstmc~~lt,, or of tlie Ii.ccpiilg of t,lie. S:\I~IC, rcl~~:t.i:ii; 

: unpaicl f o ~  bile spam of f da.!;s ncxt after mj7 r;ncl~ 
(l.j:;<;.<l:..: (I>: :~,j;~'~~{~,lli(;i~t~ 1135 lj[?<;i l  ?,(J ll~ti(lt?, ~ I J C !  c:,(!]](:(;(.(ji' 

,.,Y C:l:; (;::.~l:;p 1 i;~,. I-~:,Q$(>) , , I <  ~:)( . ]1~:~1~ 1 ! i ;  ; $ ! %  
- .  1 ,  

~ i t . . ; ! ; ! i l ~ ~ . ~ ~  i t , ! '  i i i ' j :<k ,s i -p( . !  ; a , ,  , . : , I ! , #  .,,. ~ ! .  ;>l;(i: lyil l i  T ! , , ,  ~ ~ ~ , ~ ~ : .  
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I ceecls of such sale, shall satisfy such tolls, clues, rates, 

port-clear- 40. I f  the Conzmissioners give to the officer of 
ante IIU~ tu  Government whose dlat,y it; is lo graul l l ~ e  port-clear- 

Zucl~ nort-clearance ~nztil tlze amount so char&able 1 

t7ompens.z. 41. I n  case any damage or mischief is done to 
tion for any wharves, docks, quays, jetties, stages, piers or 
damage to 
property of ~ l~o rks  constructecl or acquired by the Commissioners 
Commission- under this Act by any vessel, through the negligence 
er.9. of the master thereof or of any of the mariners or 

i I persons employed therein, any Magistrate - - of tlze town 

/ 
l 

or owner of such vessel, requiring him to attend on a 
I clay and at art hour named in the summons lo answer 

touclziug such damage oil misclzief. 

If, at  the time al?pointc,cl in the summons, and 
whother thc pcrrjon suimnoned appcznrs or not,, it is 
nroved that the allerecl clamage was done tllrough 

l?e~cu~iia~g n,n)orult 01' c1:tlnln~c as n.lni-esald, ancl sucll 
a l ~ i o ~ ~ n t  sllnll ljc pair1 t,o tile Com~llissionc.l.s ont oi-' the 
1 j ~ c , ~ c ; < s , f i ~  ijf i,lic Ji :~.i :~i: ,~~ ; ~ ! j ~ ~ ~ ; i t l ~ ~ l  1,Iiv.t if? 3t. I~llp, I  ill^^; 
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of the damage or mischief, the vessel was under the 
orders of a duly authorized officer belonging to the 
Pilot Service OT tlie Harbour-Master's or Master-At- 
tendant's Department, the case shall not be cognizable 
by the BIagistrate uudcr this section. 

C 

42. The Commissioners sltnll provide suc11 sums giver Police. 
as the Local Gosernment may from time to time re- 
quire for the establishnlent and maintenance of Bolicc, 
to be ca,lled " River Police," for the protection of the 
port, the approaches to the port and the river. Such 
sums shall be a fillst charge on any property vested in, 
and on any moneys paid or payable to, the Comrnis- 
sioners under this Act. 

The ltiver Police shall be enrolled under ,4et No. 
V of 1861 (for the Regulatiola of Police). 

43. The Local Government may, from time to Local GOT- 
time, delegate to the Coinmissioners all or any of the e'nmellt may 

delegate powers conferred on thc Chief Commissioner of Brit- tosur- 
isli Burma within the port under the Burmese vey stearuels. 
Steamer Survey Act, 1871, and may at  any tilaze 
zesume the same. 

CRAPTER IV. 

44. All acts and proceediilgs of the Commission- C ~ ~ , I I ; ~ ~ ; O ~ -  

ers shall be subject to thc approval of the Local Gov- ;;;; t:py~- 
ernment ; and ' the Local Government 111ay cancel, proVal. 
suspend or modify any such acts or proceedings, and 
ula8y grant exemption from the payment of any tolls, 
cliarges, dues or rates leviable under this Act, 

45. The Loca,l Gorerllment may from time to time Control over 
nial<.e rules colrsiste~lt nit11 this Act as to the cost and ;'i;;;:jes 
class of works which tlle Coml-~~issioners niay execute, 
and tllc objects to wllicll thc of the Comluis- 

. . 
siciiiers shall be a.l~pliecl. . . 

'.. , 2 .a 
'j1:12 IiocaI Go~csnment ITI~LY at any tilne ol*cler 1,,,:,, c,,,- 

;I SLK\~CF a.nd esrtmi~ialio~l o: ;u~y -cr-o?l.;s of i.hc f:o1:11- i.~r;;ncni mag- 

r,.3.i.ssi~n n~:: 1.1 11 cloy tllj 8 Act., 01' t,li~:  sit.^ illcreo:j', :irlci the  ''"iOr "."'"* 

(:<)::. 

, :  
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50 .  NO Commissioner shall be pe~sonally liable foY Commission- ers not per- 
any contract made or expense inc,wred by OY on be- sonally liable. 
half of the Commis~ione~s ; but the funds from time 
to time in the hands of the Commissioners shall be 
liable for, snd chargeable with, all contracts made in 
manner hereinafter provided. 

51. Every Commissioner shall be liable for ally Commission- 

misapplication of money entrusted to the Commission- ;.;:;:$fix 
ers to which lie has been a party, or which happens t,,,t. 
through, or is facilitated by, the neglect of his duty. 

52. No suit shall be brought against the Corn- Linlitation of 
. 

missioners or any of their officers, or any person acting s l l i k .  

under their direction, for anything purporting to be 
done under this Act until the expiration of onemonth 
next after notice in writing has been delivered or left 
at  the office of the Commissioners, or at  the place of 
abode of such person, stating the cause of suit and the 
name and place of abode of the intending plaintiff. 

Unless such notice be proved, the Court shall dis- 
miss the suit. 

Every such suit shall be commenced within six 
months next afte? the accrual of the right to sue, and 
not afterwards. 

If any person to whom any such notice of suit is 
given before suit is brought tender sufficient amends 
to the plaintiff, suclz plaintiff shall not recover. 

53. The Commissioners shall not be answerable Tudecnnit,y 
for any act or default of any Master-Attendant or 20:':y$- 
ITa~bou~-Ifaster, or of any Pilot, or of any deputy or actsof H ? , ~ .  
assistant of any of the officers above-mentioned, .or hour-Naster, 
of any person acting.under the authority or direction &c. 

of any such officer or assistant, done within the limits 
of the port ; nor for any d a m a g ~  sustained by any vessel 
in consequence of a,ny defect m any of the moorings, 
hawsers or other things ~ ~ ~ i t l l i n  the said liinit,s wl~ich 
may be used by such -vessel : 

provided that not:hing in this section sl~sll  protect, 
the Conlmissioners -from n suit, in rcspcct of ally 
c1onr: 11p 01' n1lc1c1- C!~eir cspness o~lrler 01, sn~lction. 

C1.I :\ J''I'.l; 11 J7J.,  
:! :2 



Ba?zgoo~z Port Conznzi~sio~~e~~s. [ACT xv 

CHATTER TI. 
OF MEETINGS, ESTABLISHMENT, CONTRACTS AND THE 

GENERAL CONDUCT OF BUSINESS. 

transaction of business. 

remunera- 

once a month. 
57. The Chairman and Vice-chairman shall, un- 

5 8 .  The Chairman, or, in the event of his illness 
and special or absence from Rangoon, the Vice-chairman, may 

whenever he thinks fit, and shall upon a requisition 
made in writing by not less than three Comlnissioners, 
convene a 6eeting of the Commissioners for the 
transaction of any special business. 

Neetiags so convened are special meetings ; all 
other meetings are ordinary meetings. 

59. At least three days' not,ice shall be given of 
every i-neetilig of the Comini~sione~s, and the notice 
sllall state the nature of the business to be transacted. 

60. At dI meetings of the Coilimissioners the 
business at bL1silless shall be conducted in accordance ~ a i t b  the 

following rules :- 
(cr) tllc Cliairmau, os, in ] ~ i s  al~sence, irhc Vice- 

,A c h n i y ~ n a a ,  shall be Pi:esidcnt ; if botll ?ll)sc.llt:, the ,a . . ,.", :.., .., 
C, 'ol11l l . l . l~~!~dl(f l~~ ',t>: 
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Commissioners ma,y elect one of their number to be 
President : 

( 6 )  the President may, with the consent of the 
meeting, adjouyn the meeting from time to t h e  ; 

I (c) a t  special meetings no business shall be trans- 
acted other than the special business for the considera- , tion of which the meeting was specially callecl; a t  
ordinary meetings any business may be transacted of 
which due notice has been given ; 

(d) the quorum necessary for the transaction of 
business shall be such number, not less than five, as 
the Commissioners iizay from time to time prescribe ; 

(e) all questions which may come before the Com- 
missioners at any meeting shall be decided by a 
majority of votes. Each Commissioner shall have 
one rote;  and, in case of equality of votes, the Pre- 
sident shall have a second or casting rote ; 
. (f)  minutes of the proceedings at  all meetings 
of the Corumissione~s slla811 be drawn up after each 
meeting and shall be signed by the President and at 
least o<e other mexnb& who was present at  such 
meeting ; a copy of all suclz minutes shall, as soon as 
conreniently may be, be transmitted to the Secretary 
to the Local Government. 

61. The Conlrnissioners may appoint one or more &Iode of $v. 
of their number to carry out their resolutions, and to i n 9  effect to 

resolutiona. enforce any of the ilules made under the provisions of 
this Act, or they may appoint a. special officer for 
such purpose. 

62. No proceedings of the Comnlissioners at any Prooeedirrgs 
special oil osdina~y meeting shall be doenled invalid :'4;;i$2t= 
solely by reason of defect of notice or defect of form. .fib,,. 

63. The Coll~illissioncrs shall from time to tirrlc s,l,,d,ll, 

pi*epme and s~tbillit to the Local Governillcnt a schecl- establish- 
ule setting forth tho number of oficers i l ~ ~ d  se~vants "'"'. 
necess:uay Cola c a ~ r ~ i n g  out tllc purl~oscs of this Act, 
ancl 01 btle sal;-cries, f c ~ s  ~ 1 1 ~ 1  allo~rances 11-11ich it is 
1)ro1~osc~ to  nssigll to snch officers ni~cl scrvnnts. 'J'lie 
1,ocnl G 01-ernmcnt maj- ssnc! ion slicll scl~eclule, or  
1 I ?  i l l  I 1 I $ T C ? V ~  ~ 1 1 ~ 1 1  S C ' I ~ C C ~ I I ~ C  
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so sanctioned shall remain in force till some otheis 
such schedule has been so prepared and sanctioned. 

It shall not; be lawful for the Commissioners to 
employ any officer or servant for any office or em- 
ployment; not sanctioned in such schedule, nor to pay 
or allow to any officer or servant any salary, allow- 
ance or fee greater than, or beyond, that; sanctioned 
therein. 

Nothing in this section applies to artizans, porters 
or labourers. 

Commission- 64. The Commissioners and the servants of the 
ers ;we public 
servants. Commissioners other than artizans, porters and la- 

bourers shall be deemed to be public servants within 
the meaning of section 21 of the Indian Penal Code. 

Commission- 65. The Commissioners may from time to time 
ersmaymake make bye-laws consistent q i th  this Act for regulating bye-laws. 

the time and place of their meetings, the conduct of 
their business, the division of the duties among them- 
selves, the guidance of persons employed by them, 
the appointment, payment, leave, suspension and 
removal of their officers and servants mentioned in 
the schedule last aforesaid, and for other similar 

The making 66. Such one of their number as the Conimis- 
of contracts. sioners may from time to time, with the previous 

sanction of the Local Government, appoint in this 
behalf may, for and on behalf of the Commissioners, 
enter into any contract whereof the value or amount 
shall not exceed two hundred rupees, in such manner 
and form as, according to the lam for the time being 
administered in Rangoon, mould bind him if such 
contract were on his own behalf; but every other. 
contract by or on behalf of the Commissioners shall 
be in writing and signed by the Chairman or Vice- 
chairman and by two other Commissioners, of whom 
one shall be an ex oflcio Commissioner, and shall be 
sealed wit11 the common seal of the Commissiollers : 
provided that no contract under or by virtue of whicl~ 
a sum greater than ten tl~ousancl rupees may in any 
went be pqable by the Colvlvissioners slldl be vdid 

2 6 



siolzers to 
ice or em- 
nor to pay 
ry, allow- 
sanctioned 

ns, porters 

No contract not executed as in this section pro- 
vided shall be binding on the Commissioners. 

67. No new work the estimated cost of whicli Manner in 
exceeds five hundred rupees shall be commenced by ;hkhsz:-k 
the Commissioness, noy shall any contract be entered tion,d, 
into by the Commissioners in respect of any such 
work, until a plan and estimate thereof has been 
approved by the Commissioners a t  a meeting. 

,nts of the 
rs and la- 
~nts  within 
:rial Code. 

ae to time 
regulating 

conduct of 
aong them- 
i by them, 
ension and 
p o n e d  in 
er similar L, \ 

I n  case the estimated cost of such new work ex- 
ceeds five thousand rupees, it shall not be commenced, 
nor shall any contract be entered into in respect of it, 
until such plan and estimate have been submitted to 
the Local Government and sanctioned by it in an 
order published in the local official Gazette. - 

And, in case the estimated cost of any such work 
exceeds fifty thousand rupees, the Local Government 
shall not sanction the same until such plan and esti- 
mate have been submitted to the Governor General 
in Council and approved by him. 

68. All nloneys raised by and paid to the Commis- Money to be 
sioners under this Act sllall be kept in the Bank of keptinBank. 
Bengal in Rangoon, and no disbursement of such 
funds, or any part thereof, shall be made- 

( a )  in excess of such sum as may in that behalf 
be from month to month appropriated by the Com- 
missioners at  a meeting ; or 

(6) except under the signature of the Chairman 
or Vice-chairman. 

69. The Colnmissioners shall annually, or oftener Submission 
if directed by thc Local Government so to do, submit of accounts reports, ant: 
in such for111 ancl a t  such time as tllc Local Govern- estimates. 
merit may from time to time direct- 
- ( a )  statements of their receipts and clisbursenlents 
under this Act ; 

>, ( 6 )  reports of all works executecl and proceedings 
tai<:en by t h c x  nnclc~ this Act ; 

( 6 )  an csiimnto of their probable n:i;cil)ts for the 
finnilcia1 

2 7 



financial year next follom~ing, with ~;roposals for the 
expenditure of the same. 

70. The accouizts of t,lze Cominissioners s11all be 

publication of Govcri11xent may from time to time direct ; and, 
esli""tes+ subject to tlie provisions of this Act, the estimate of 

probable receipts, and the proposals for expeiiditu~e 
as aforesaid, may on submission be sanctioned by t.he 
Local Government, or may be modified or altered and 
sanctioned. 

An abstract of such estimates and proposals shall, 
when sanctioned, be published in the local official 

CHAPTER VII.  

PENALTIES. 
71. Any Commissioner or servant of the Commis- 

ers not to be sioners who directly or indirectly lends money ,to tlie 
wlalract, kc.; Commissioners, or becomes interest.ed in any contract 

made by, or on behalf of, the Commissioners, or par- 
ticipates, or agrees to participate, in any profits of 
any work done by order or on behalf of the Conzniis- 
sioners, shall forfeit lzis oifice or employment, as the 
c8se may be, and shall be incapable afterwards of 
being a Commissioner or holding employivent under 
the Commissioners, and shall furt~her be punished with 
fine which may extend to five hundred rupees : 

Provided that no Comniissioner or se i~an t  of the 

Infringement 72. Whoever infringes any order issued under secl 
of 21y tion twenty-one, twenty-two or twenty-three, or 

any condition prescribed under section twenty-five 
or thirty, shall be punished with fine which may 
extend to one hunclrecl rupees ; and, if the infringe- 
ment he continuing, with & further fine which may 
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th proposals for the 
extend to dne hundred rupees for every day such 

nissiolzers sha,ll be order is infringed. 
t&niler as tlie Local 
time direct; and, 
Ict, the estimate of r' a fine which mamy extend to fifty rupees ; and, if the 

for e~pellciitur~ infringement be continuing, to a further fine which 
sanctionccl tllc may extend to ten rupees for every day after iiotice 

8 e d  or altered alld of such infringement has been given by the Comruis- 

74. Whenever any person is sentenced to a fine p u ~ i s ~ ~ r n e n t  

he local official under this Act, the convicting Court may diyect that, tnt;"'llt 
in default of payrnellt of the fine, such person shall 
suffer sirul~le imprisonment for a term which shall not 
exceed thc following scale :- 

(a) two months in  the case of continuing infringe- 
ment of section twenty-nine ; 

(6) one month in the case of continuing infringe- 
ment of sections twenty-one, twenty-two and twenty- 

(c) fourteen days if the fine does not exceed fifty 

5'5. Prosecutions under this Act may be instituted Prosecutions. 
by  the Comniissione~*s or any pewon authorized by 
them in this behalf and not otherwise. 

-- 
CHAPTER VII I .  

MISCELLANEOUS. 
76. All acts done and proceedillgs taken by the Saving of 

Strand Bank Committee before this Act comes into ~ ~ $ ~ ~ ~ 0 ~ ~ ~ ~  

force, a,nd all orders, rules ancl regulations relating to 
thc port and to wharves, quczys, stages, jetties, picrs, 
lancling-plnccs, tolls, charges, rates and clues \vithin . . 
tllc port iiia.Cle a,ncl. issuccl before this Act conics into 
force, shall, mhenevcs snch acts, 1~ioceeclings, orders, 
~.,ul.cs or regulalions ~voulcl have bccli Ian-i-nl if this 

A ct 
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Act had been in force, be deemed to have been respect- 
ively done, taken, made and issued under the pruvi- 
sions of this Act. 

Receiving of 77. All fees and sums due on account of property 
dues as reve- 
nne. for the time being vested in the Commissioners, and 

all arrears of tolls, charges, rates and dues imposed 
under this Act, may be recovered as if they were 
arrears of land-revenue, in addition to the other modes 
hereinbefore provided. 

(Re ferred  to im section 11). 

I.-All the land belonging to Government between 
the river on the south and the Strand Road and the 
Monkey Point Battery Road on the north, but not 
including those roads, from Monkey Poirlt on the east 
to and including the Canal on the west, except- 

(a )  the land occupied by the Municipality of 
Rangoon ; 

( 6 )  the land occupied by the Military Authorities 
as an approach to Godwin's wharf and to an extent of 
100 feet on either side thereof ; 

(c) the land occupied by the Military Authorities 
for the defences at  Monkey Point ; 

( d )  the land assigned for railway-purposes ; 
(e )  the land occupied on the east side of East 

Street by the Department of Public Works ; 
\ ( f )  the land occupied by Customs-officersJ quar- 

ters and by the Master-Attendant's residence, office 
and compound. 

11.-A11 other land belonging to Government with- 
in the limits of the present Port of Rangoon lying 
within a line drawn at iifty yards from high-water 
mairk, except - 

(a) the land occupied by the Rangoon Gaol saw- 
mill ; 

(6) the land occupied as Govesnment timber- 
depbts a t  Ahlone and Monkey Poillt; 

( c )  tho 
30 
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bovernment between 
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&he north, but not 
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(c) the Dalla Dockyard and the lands attached 
thereto. 

y 

(Refevred to ilz section 26). 

RECEIPT FOR GOODS. 

BY the Port  Compnissioners, Rawoo~h .  " 

La.ndecl during the day of 
from the , by the Port Commissioners, 
Rangoon, the noted in the margin ; con- 

tents and state of the contents unknown. 

NOTE.-If there be any apparent h j u v y ,  this i s  lo 
be stated. 

For the Port  Commissioners, Rangoon. 

RANGOON ; 
The day of . 

.. .- 
. . . _. _ .- 
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